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Central. Administrative Tribunal.
P f- i fi i p a 1. B e tT c h .i N e w D e 1. li i

i  0..A., 878/.1.999 '

New Delhi this the 20th day of March 2001.

Hon'ible ShriS,.R.. Adige„ Vice Chairman (A).
Hon'ble Dr„ A„Vedavalli^Member (J)

Praveen Kumar„

S/o Shri Heera. singh„
F//o C/.1.00/3 Vijay Vihar,,
F?ohirni „ Del. i-1.1.0 08.5

(By Addovate,'; Shri P,.M„ Ahlawat)

Applican ■

Versi.U'

Union of India

4.,

T h e S e c r e t a r y,,

M i. n i s t r y o f I n f o r rn a t i o n .5. B r o a d c a s t i n g „
(5oVt„ of India„ Shastri Bhavan,
New Delhi,,

The D i r e c l;; o r G e n e r a 1.

All I n d i a R a d i o „ A k a s h v a n i B h a. w a n „
Sansad Marg New Del.hi „

T h e C h i e f E n g i n e e r
All India Radio,^ ■larn .Nagar House,^
S h a h a j a h a n R o a d,, N e w Delhi,,

T h r.'! S t a t i o n E n g i n e e r „
N a t i o n a 1. C h a n n e 1. ,., AIR „ G a t e N o „ 2,
,lawahar Lai Nehru Stadium „
L.oo'i Road., New Delhi,, Resoondents

(By Advocate" ShriS,, Mohd Arif)

n R D E R (Oral)

Hon'ble Shri S„R„Adige„ VC (A)

Heard b o t!'i sides

I  2„ It is not seriously disputed by respondents

coi..!nisel Shri Arif that this OA is seqi.mrely covered by this
t

Tribunal's order dated 4„1. ,,2001. in 0A-1.867/.1.998 Doordarshan

Engi'neering . Employees Welfare Association and Ors„ Vs.,

Unidn of India & Ors„ ^
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3., Under the circumstances this OA succeeds and

is allowed to the extent that the benefits contained in the

aforesaid order dated 4., 1 ,,200.1 of the Tribunal in

0A~-.1>367/.1998 shoi.rld be extended nii..!tatis mutandis to

adplicants within three months from the date of receipt of

a c o p y o f t h i s o r d e r „ N o c o s t s „

(Or,, A „ V e d a v a 11. i )
Member (,.7)

(S „ R „ Ad i )
Vice Chairman (A)

-i^Mittal*
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